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2, To be referred to the Reporter or not? 
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GL Railway, Colony, 
uocI nra. 

Advocate: MrSV Shah 

I. Union of India. 
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Ministry of Labour, 
Central Secretariat, 
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2. Desk Ofticer 
Minsitrv of Labour, 
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Central Secretariat, 
New Delhi- I 100W. 
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2 	The applicant has challened the order dated 17.7.1 992 from the 
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Industrial Tribunal even though the conciliation proceedings taken 
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of Labour to make a reference to the Industrial Tribunal under 

Section 10 of the industrial Disputes Act. 

Mr.M.S.Rao, counsel for the respondents states that the OA is 
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entertain  matters pertaining to 1.D.Act. Mr. Y.V.Shah does not 
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211 has held that this Tribunal has no jurisdiction to entertain 
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followed by the Tribunal during the last 2 years. In vIew of this, we 
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may he returned to the Rnnlinnnt for nnnrnsnhina the 	nrnnrite 

forum keeping one copy for record purposes. 

5. 	The U.A. is finally disposed of. No costs. 
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